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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS : (SHRI 
K. C. PANT, (a) Yes, Sir.

(b) The State Government have reported 
that a case has been registered and that the 
owner of the Press and four employees have 
been arrested.

Communal Tension Prevailing in Assam

6137. SHRI MADHIJRYYA HALDAR : 
Will the Minister of HOME AFFAIRS be 
pleased to state

(a) whether the attention o f Government 
has been drawn to the communal tension 
prevailing in Assam, which was sparked at 
the Lumding Junction of N. F. Railway, 
where a particular community people were 
manhandled by another section ; and

(b) if so, the details thereof and the steps 
taken by Government to control the situa* 
tion 7

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) and (b). A petty incident 
that took place between some persons belong­
ing to two linguistic groups at Lumd/ng Rail­
way Station on 27th April, 1971 led to incidents 
of violence on the following few days in the 
valley districts of Assam. According to 
information received from the Government of 
Assam, altogether 166 cases were registered in 
connection with these incidents and 356 per­
sons had been arrested in those cases till 1 
June, 1971. The State Government also 
initiated action under the law against the 
newspapers which had given undue publicity 
to the Lumding incident. To enable the police 
to take effective action several non-cognisabJe 
offences under the IPC, which are usually 
committed in the course of disturbances, were 
made cognisable for a period of three months
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Demand for no change in Personal Law 
of Muslims

6140. SHRI N. K. SHARMA : Will the 
Minister of HOME AFFAIRS be pleaded to 
state >

613&. HWJ«C WT Zfaft : WT (a) whether the All India Muslim Political
sfeft 3TcTr% frqnr f% fo 8% cftTf Convention has demanded that the Personal 
^  W  Law of Muslims should not be interfered
_____   ^  _ *  w ith ; and
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